GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX,
L-BLOCK, VIKAS BHAWAN, LP. ESTATE, NEW DELHI-110002
No.F.1/Ex/PQ/2021-22/ (79 Dated: 34, .03.2021

To,
The Deputy Secretary (Question Branch)

Delhi Vidhan Sabha Secretariat,

Govt. of NCT of Delhi,
0Old Secretariat, Delhi-110054.

Sub: Reply with respect to Starred Question No.38 raised by Sh. Ajay
Mahawar.

Sir,
Please refer to your letter No.F11(B-1) VI/2020-25/VSS/QB/3168 dated
17.03.2022 on the subject cited above. Iam to enclose herewith reply of the above

mentioned question.

This issues with the prior approval of the Competent Authority.

Encl: As above.

ASSISTANT COMMISSIONER (PQ)
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. Tna area feql @%&'ia's;eyaiéisaganmﬁﬁh._._v,,, 8
\andiill ites shallpe reserved i th Zonal Plans, Thisshallelsol f
arourid fandfillsites. Keaping Inview the fact thiat finding new sanitary landfl

extremely dlﬁicult;.t_b;e’fﬁ@is no‘option, but to resort to altefnative ‘a.nd'-,c!egei\t:"r'él'i?é'eﬂim

treatment, re , Tty clude VerTrH
projects in this _egat;!ihaVé,béen; taken up by the MCD with the consuitants.

" 15. MIXEDUSE REGULATIONS'

frallsed rmiethods of Wasie
duction, recycle-and use, which include vermiculture, fossfl sation and composting. Pilot

o oty eckrowadges e neod orporiting L 0 jand for purposes ol hen et for
‘which It was originally ;éh‘;_\"iisafged and lays down the. conditions under which 1hls may be applled in
different gituations. The fge’ﬁé,r"'a_l procedure to b followed for ir’hpiér‘-“ﬁéﬁta‘ﬂoriﬂai the: ’ (

45.1 GOVERNING SRINGIPLES FOR MIXED USE
(i)
o

The policy aims 10 balance the socio-egonomic needfor such activ
impact of the said activity In residential areas. e

E 1. Alsoreferto Part Il of this Book.
G “w-—..‘w-‘,..‘-".—ﬁb._-'—w,‘--. -“-.Tm — ...--._' ks« ¥ R e

mitigating measuresiobe {@@mo gounter mg‘,_e_ﬂectof such ‘hon-lnt'e,nd,rem_.\‘_se in 'st;‘ch ayea-jalso de_scrlb_ed(

Mixed use means the provision for non-e: ‘Ide,nﬂal;a__‘cﬂ\!hy_- 1A residential premises.
Y ity 'and"theve'fwirohmehtal
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| , farea method of property
applicabl n 7:9:2008. ANY 8NQYE h categorization of these
made appllcable forthe purpos”e of th gchapter without prior approval

(i Henge.
policy in Délbl

i

s chapter, ..‘theﬁtéljbwlﬁg_three broad types of mixed u

"""of_thl
/ind ';he_‘form of retall shops as per
use streets g i
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partll O ths 5"5701( .
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G URBAN AnEAs AND

XED USE AREAS. IN EXIS‘I’IN

‘f“;éreasl streets in both ihe urbanlzedl urban aswell as’ Urbanizéblg

s, mlxed use Shall-'bapar
‘notified by the:comps

8tr c;_has earfier €
ed in MPEMQ_

'96_2 Golonles listed iti A
pectlvecategorle

ngrléﬂ A and B _
"".-'parmlsslble in the, oo}onl" 8

rd from time to
the date of notiﬂcaﬂo ;

.6 nsuch mlxednse' & with & mit
ted development, asare.o fiod

; stroets, within A& B catagory colon\es —
ate effect (other than in plois abutting Master Plan | roads)

: deflned in para:f?:

s Book. ik
houses, nurslng,i\omesa : “_‘;;-

dao hinimur 3 FOW in: reguler plotted.

inks amd Ftrness

ra 16.7, In plojs abuttjpgToat

he:naturg:of spublic and Semi:P bll o8, Néw E |

u Fitness Centres, which alreagy exish In nocord with fotiications:

nd aré on plots abutting raste of mlnimum Bm hbw. bn iho date of
8.0. 2034(E) ¢ dt, 12.8:200

W‘OUD Notification
afion 0. 1216(E}dt. 12 35:203:

' "nptlﬂoaﬁoh,
2 jnserted vide M
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2. In colonles falllng in categorlé§:G~ &D
& Mixedusein the form of
o pafa 16.6,1n plois abuttin
. *Other actlvity i terms o1 P

ROW i Walied City.. tegularized -Unauthoﬂz? colomes‘ resettiement:
- Afeas, and: urban vmages- ‘subje S

" Notitication ‘ot tnixed usé sit s I

Kpt \otted deVelepmen, i ROW I refablitation cd\éhles and: any e

| ,unauthoriz orﬁes reseitleménwblonles Waned City, pec jal:Area and u ( ,
: in terms-of ﬁara 15.3.3: sha'.l be sub}ect to: consultation with'] RWAs concéf“ned Intterms of" :

ke ' _Tffdésyalq(.\g! actwltnes shall be-permlssmle as per condltlons laid down,tinipara 15 .

» Re
i noﬂﬂed mixéd uss streia’t

- ofminimum18.5m ROWIn

| 5, In respzct ot eolonlee faij‘ ‘ Nﬁﬁlchrea

' -'MPD zggj‘-&sfmqoiiﬁsd UPTODATE

Retall ¢!

"\:sryall continue to be permlssible as per cOndItIOns in
J ’ed use streets , -

16.7.8F
18m ROW. if tégular ploft "'elopmem 13.5m ROW

inpara157 e s A
future,-of miriinyrm 18 m | ROWT: gular residértial

peira 16 10, ¢
Mixed-use- shall be permlssible In pedestr\anized shopplng streets as

¢ r‘pafa 5. a.a,

tailshoﬁsshall conﬂnu bé‘rsel ;

“Other activity" In terms:of par

"7 shall cointinue to be permlsslble‘:in plots 2l u’tﬂ.ng rbads

sgular plotted developtnent, 9m | OW Inrehid Ilitatlbii colohtes L

"dlarlze”d-unamhor\zed colonies; ént-colon es.
act to conditiohs in p 157

e_.abilnauon ’
' onles Walled CH

taff housing ofpﬁblic an
‘Resl ntial Plot-. Group!
Plan: ﬂon—faﬂdenﬂal acth

g%, government hous\ng 1nsﬂtutlena| and staff housing 5
bulldings/ precincts listed by the Heritage Conservatlon {

Committes, 8% fing mixed Use’ direets /- stretches wiil be notified; by. ND DMG. Future
notification of mixed use, stre | giretches will be done on @ ﬂeld level survey to: adsess
the community needs, environmentat impact and traffic clrculation/ adaquate parklng and |

In con oonsuhatlon with Residents: \Waltare Assoclations concernad.

—

—_-Substltuted 77 *Only professicnal activity, ang bimall ahi
Hically provid ded for in the: lay out pla

2034(5) dt. 12.8.200
insérted vide MoUD, ‘Delhl Division, Nolillcatlon S0. 678(E) dl. 4. 3.2013.

2.
4, Also rofer to Part Il ofthis Book.

0| llntormu of nra15680hallbe é piselblé RME.“% o
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B8 1 2021 AS MOBIFIED UPTO DATE P
 15.3.3 NOTIFICATION OF MIXED USE STREETS IN URBAN AREAS/ |
1) Where more than 50% of the plots in a stretch / street, ar® having shops/ offlces and
" otharaetivities permitted in Local Shopping Centres on ground floor, such streets/
 stretehes shall be eliible for notification’as milxed use streeb].. s e
(i) The minimum ROW. for identification:of & street or stretch of road 88
would b follows’: N o e
In A8 B Colonles: 18mROW in reguiar plotted development on the Sp
' © RWAs. - o o :
18 i ROW in veguilar residental plotted developrrierit, @ m BOW in
rehabllitation dolonles ind any ‘road In ‘regulariz:gad:qnau,thpr.i_;ed
Aot  colonles, tesatlomatit colonies, Walled CIty Special ereaandurban .
vilgges; in vbnsultation with RWA conceried.
ROW In rehabilttion
arized-unauthorized
durban vIlages.

mixed Use street.
scific request of .

in G & Bicolonies:

In E;F &8 Colonies: :1-s}5rﬁ.af;5w“lﬁ:‘r'e'guiqiﬂ'p@aad dévelopmerit, o
ONIES, colorise and any road in Walled Olty, 1eQU82ect.
B clonS pesettigmen I, Special Areds, &nd urbaviiage
* Provided that consistency shall be malntained he local body in détermining the FOW
: _.gggm_her‘t_i_nhstraat.j‘s,bor.deréd:by a’ﬁgléé"ﬂd’é@&%‘.ﬁi‘g“&f varge, park orpdt.: SR

(ily;Streats of less than 6 m ROW notfled as mixed use streets or a8 mmercial streets; In
P E?é’rfﬁﬁﬁ'???-'féd‘*uﬁémﬁbﬁs'ed#biéﬁ‘@ss resetiigrmnent 'fc‘b'ﬁﬁ‘?f-‘sﬁéclal Area, Urban villages, Wil
L ilg bededared gg;padestﬂan‘;shoppingzstrgq;_s (PSS)and wil ot be open tomoforized transport.

(8

 tfie notificAtion of M2
itveyed but sireets have.

R
e

Hd with dus expadition; and ndt ate
ieritioned width i ‘riot already done,
s mixed use streets: e ; AT
’[ﬂgt‘,é;iﬂ‘ﬁez"lacul bady:shall ‘carry out a-survey In those streets / toads In urban
lages end reguléfli‘efdt-un'authﬂﬂiédl colonles not surveyed pursuant to the
yris of MPD:2021 notified on 7.2.20 7, withina period of thiee months of this
tion.) o - ‘

3 survey:

2%

(v)Tha st ajrgsSéss 1h;e’a'§x{'eni ofe tsttng nqn‘-‘r'é.s!denti_a_l‘ué.e:pnf;he' streets, the
strafefi ot the st.r'ef'e,t_"td_a'}ﬁb‘ga‘mtii\léd;j'thg.;qﬁditlgnai requirement of civic amenities and the

- préiielon for raffic cfculaton and parking. . , i
ifloation shall be lssuec 'b"_y?-ﬂjfr‘g‘.U@pj’afh";b;eVa‘l'o’pment Department, GNCTD
ly.after the field survey isacﬁ;?ﬁ\fa‘téd.‘! -G N

j straets refer to Part llotthis Book. ; ' e
‘ate more than 50% of ha plots ina stiateh/sireet, are having shops on ground fioor, au_n.tt'flt.B. D
eligible for nolification as mixed use sireet” vide MoUD, Notification S.0. 2034(E) dt. 12, 0
“Notification $.0. 2034(E).dt. 1282008, - at :

SR or list of ¢
e bstituted
8 \re\ches sh
A \dded vide
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16.3.4 NOT||=| ' N _ MPD 2021 A5 MODIF!ED UPTO DATE
: CATIQN OF\.M'XED USE STREETs IN URBANTSABLE AnEAs m FUTURE

0) s na\myd' ope Ko :
ped resld tlal raa Tixed
: onLV onresidemial.lplots aggtting ‘18:14b Rci;lvevdrou:::s ?chiﬂed abov& shall be permitted

andnotl th ‘
tv em undérthe nﬁxed-usepolicy anha tim atgrant of permisslon ior layout plan

in the ca§b b? pr

,develophentand at: ﬁwe tlm"

. fdl%basal bya allotment orauctionin the

iy : A ‘
( ) :r ;t&? gﬁﬁ?ﬁa ?: 31'32323‘“‘5‘2"“’“"'*""6 areE mlxed use shan be permissible as per the
Wi Feagoriebla e of and forthis purpose; Jocal bodies hall be required to carry out
; the; hotification’ cb’miﬂglnto*fbrce ‘and with dug expedition, and

o ,aferthah%d 8,
: _,_i,‘-mg}% ays; & Burvey of all atreqts of the abova-mentioned width, if not already -

" lﬂ&i E:V|9W 18 Idéhtlfylng siretches oi's ch*streets a8 mlxéd usestrests

 of coloriles, In pare 15.3.2, and

: rbV] 3 ,, : Ho! T N o - ¢ i ;
: ded\ ha&t& o PTei»abuts '8 hotifled. mixsd.usy straet (in the:ouse of retall shops) or a road of

Iowlnggeneral terms and conditlons it

‘3 ﬁﬂly 07\9 dWe Q'unltsln airesi.d'éntial'piot sonly:oné type-of mixed use (i.e.
- activity'of one of the other actiwties |lsted in

glgher rqtal! shop as per para 15.6.

iy pre _‘__'_%:_ohﬁl' acﬂvlty sl
3s. specifically: provided §

‘ - group Ho'uslng would be
permlsslble ‘[HoWBver,‘the_,enmg.gt nd floo ,-_ﬂats on filxed use /commerclal
use area /'stretches / is allowed' d use-commercial use. {as notiflied

vldes.0.2034(E ydated 12.08:2008..\Yh€ Wi 1::25.00.2013 only'one retall shop of
max}mum size of 20 sgm Is pe it \d rest of the area may be used for
tessional No amalgamation of v ootmbreDDAﬂats shall be allowed.)
Other terms and conditions i
(n) Novencroachmenit shan be permltted pn the;str.eats or pubnc land
(i} fDevdopmem control hofms a8 applic sabie for the: partlcular residential use wil continue to
be applicable, even if the plot/ dWeﬂlng unit 1§ put to. mixed use.

(i) If the notified streetisa Master Plan road; andif 2 servlcs road s avallable or provided for

ocal bodies, then; the- mixed use premlées should be approached from such service
oad and not dlrectly from the main carriageway. :
(iv)In plotted develcxpment front setback should not have boundary wall, 80 thatlt can be used
for additional parking.

5
d vide MoUD, ‘Nofification S. 0. 5034(E) dt: 12:8 :
12 f;?sienad vide MoUD, Delhi Division, Notification S0. 678(E) dt, 4.3.2014.

ROW (in thie sase ofofher mixedjusa"actlv\tres), mixed use shall be permmed '

3s|dential plot, éach Ofthe dWelHng e
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| 4PD 2021 AS MODIFIED UPTODATE s |
& oar 100 sqm built-up area shall be orovided within the premises.
pe all be responsible for thelr own:

(v) Parking @ 2.0 ECS pe sqm
[Residents/ traders organizations/ private partles sh ole for thelr ow
- private parking facilities). ‘This condition shall -apply even If residential premises &re used
poras” only. for, professional tivity, s i e gt ot 38 e g b n o ; _
- (v Cominb paiking reas WouKd be armaksd o otiied ixed use SUSSS 1aking Into: gocobirt
....the addi fraffic and pafking consequent Upon itiication of the stfeet under Mixed
; space ls-avaliable, land/ plot.on the sald sfreet may be:made avallable
| srs/ establlshments and’ publlc ‘shared parking facilitles provided -
Vi notification of the sald bulldi >Jéct strést a8 mixed use
3 il use stresta for wh ‘ gion charges. have already been
A tevied by local fiseds to be e hy the:concerned local body] .
155 P}EHMISSIBLE’-’ ,_N,DLfNQNé_'PEBMISS!B,LE'; USES , ‘
ARy trade of dciivity nvolving any kird bf obnoxlous; ‘hazardous;, Inflammable; noh-compatible.

: o .VLy..., ol il A
andpoliling substahcs:or process shall not be permited.
156 RETAIL SHOPS AND OFFICES L e b

- 15,64, 1 () shops.and of .g.esglzﬂt;apgspérmli‘té.
o only 6n the:grourid floor up!

. blofs abiutting straets notifled for .
axlhitim permlssible ‘ground tloor

¢t To payment of appropriate
it.. Paras 15.3.2.1, 15:3.2:2,, .
provisions shall' be tead

:of bulldir aterlals [timber; i
teel, (gravel, cement and ‘sand 2],
materials. L S
 workshops of automobiles;

sxcluding furniture); marble; -

wood; coal-and any fire hazardaus and. ..

v,r;__gffjarf_di- re-ireading, and battery

66; go-down and warehousing.

except paper and gass waste) =

yeing and _va_rnlshiné _ R 5 _
i_a{o_ji‘l_iijfly that may be notifled from time 1o-time by Government.

1g ot avqllabfé, Zost of development df';parkln;g.‘sﬁall be payable by the plot:allotiee /-
coricemed.” vide-MouUD, Dethi, Division, Notjfication S.0. 1914(E) A1, 14.07.2015.
s8p0lation, wherever potsible, or.acquired for'¢ onstruction of perking facilities, preferably;
fa ilities shall be.done:by either ihe traders Association or by local’
model for Impleggentatién’ vide iblc.

{. Substituted for "Wherg
owner to the local body

3, Substituted for “traders @sso
multi level! parkinig. Development of such: parking
bodles and may include: pub bgprlvale,-pannershlpas

3, Inserted vide Ibid. - ' , . AT
4. Substituted for (i) Retail s 58 shall be permitied pn,_plgt's‘al;utt,lng;.,sirqpété notified for mixed use only on the ground
un pérmissible ground floor coveragﬁ.'(ﬂ) Shops; operaling from basement on such streets may

laws, structural gatety and fire gafety clearance: However, if

it; such FAR In excess shall be used, subject

fioor up tothe maxlmum:pé
continug; sigb}ectiib relevant provisions of bullding bye:laws
' 16 exceeding the permissible FAR on the'plet; sut , }
e B Govommont vide MOUD, Nfiallen

such use bf basement [eRBE10: ormiseible
10 payment:of appr’qp?lago,-‘chamn presoribed with the approval

S.O."zbt__a'{{ﬁ)dt. 12.8.2008: -

s ____-Ew-.u-_,__‘--.—u—n_-..— v e 1 ot 8L Sy g 4 S S
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, MODIFIED UPTO DATE

Note 'su%
oot clud

gs ‘of finished. marblg pr
‘ D‘"W Reﬁwill be permittéd o on1y
O of 16m and d above. Fhe max

F,t:':ll shop@_cfgravel *£and and cement
tin ,R \ Msmandabove:ih' )

s w:~

‘Q?bb,nd siage s
L} 2021 pravlslo
4, - Fepalr shops |
mlsgad-use sireets of i
’tSmall shops ptmaxlmumzosqm areaeach tﬂ yed to maximi
n r'fournumbars whichever is less, trading  ordealin
Al ’allbwedongroun"“‘ v

‘all shops of maxi

......

V' getableslfrukslﬂowers e
Bakary ltems / Confectionary ! lems;:

iy
Kiranal General store.

dry /Dy cle

“Sives! shop | Tea: stall without's

o) ¢ 'hemist shoplCliniclBlspensary
iy~ Optical shop;:

| ;allo_fk\gshop, i

Elsctrical / Electronic rapair shépfzag j

He Central Govemment
, tinciude: (1) Business of ﬂnlsﬁe,;_j,],_ _ Mproducls where, cumng and pollshlng acliviiy of ma:ble Is’ notr
(2):Retal avel, s b permissible in residential plots of at e ast 50 6g:M.; n notifled
; Fand G category ry colonies, provided! {hamaterialis kept gntirely wllhln the plot premlsas (3) Repalr
s obiles shall notbe i plots abutting m\xed-usestreels or eommsrolal slréeta of

right of way (ROW}Q{ 30m or more.” vide MOUD D Notifica ) 27891E)dt 24.8, 2018

; Subsutmed foi“The small shops of maximum 20.5qm. aréd, in e ‘ge.al'lngwlh the' Io\lw.'lng iremslac‘uvnies may bé' allowed on
i a ¥y colonies” vide MOUD Nol Nokifice .0, 2034(E) & 12.8.2008.

ground floor only, in fesidential premises, i
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ajébnditions glven| In para: 15 7.3,the -
ed In the. residential plots abuttlng toads
' tif ed ab mlxed Use strest::

(u} Clinie, Dlspen,sary_,; Pat ﬂ'
'[Hf Wellness Centers Inci
offerlng_ _Ayuryedlc t

hd not prbhlbited by law.
heactlvlties cafﬂbd out by

er. actlvmes whlch are non pollullng n
. dn resldenlial ateas. shall '

fﬁ . hlng centrés/ tultlon centres shall also be allowed to bperatwan a rnlnl" _um ROW
55 lesser ROW is specmed, in aIL colenles planned and develaped prlor.gto 1962

’ and B category colonies. |

v
.' ""

1 Added wdeMoUB peihl Division, Notification 8.0: 'BOBA(E) dt; 12:8, 2008. :
.2.2007" yide MoUD, Delhi Division, Notiﬂcallon 80. 421&(E) d! Ta 5_2@13 !
MouB, Dalhi Division, Netification 80: 678(E):t, 43,6014, TS, P ,
6UD, Delhi Division, Nollfication SO, 2690(E) dt, 11:08,2018, e :
‘vide I lraslry of Housing and Urban Affairs: Nolmcatlon No. S.0..3026(E) F. No. K-1201 1/4/2018,:00.!‘.,&.

21 06.201 B: : i 4‘§
4, Deleted vide MoUD, Delhi Divnsron, Notification: S.0; 2034(E) dt 12 8. 2008 v . :

R e o
: q\¢°‘j\\\\)&° gie
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AR o

) 1575 R !!l_i‘_”’_'e'.iﬁi'en'tlor'iéd-pigblica

Substituted for "The above mentioned public 87C P actlv
oo B B Boaing patas” vide NouUD: Notoet

Ll

ner pibllc and semk-publio activitles shial
' d!tj?n#;o‘hﬁﬁé ggﬁé{_;aj‘gondltIOns prescribed
1o spaollccondidors mentonéd i sucoseding pa
hthese activities shal b.e‘permlsslb!e'.onstreetsof prescrk
- regular pldtted dévelopment, 75 sqm.in rehabilliation colonies
r_ese'm_éme'n‘tcoloniejs,w od ,_Sp“ecialArea&urbamilla’Qag‘sf
rd.of FAR

(7 k#-shili'be,pérmi#siblé on maximum
| luding D:

reing homes, Wellness Centres |
‘ntres.offerjngAyu;vedlctreatmenVSalbné’o

ermis
C&quloniesgh‘dngOWlnE.F‘&;,, 0l
iR

o ¢ Centres o
. sl _sj;wl,l_lbe_'pe'r.ll_il‘,sfﬂbiej.upto3I‘4th of the flodrarea.]
(iy.. N rsirig Homes, dispensaries, clinics, IWellngss Centres Int
_ :ngiiggr"leyurvedlcC‘eriii'éé.oﬁ‘erlng Ayuwedlctre'a"nhéhtl'S e
medical’e Y ices}) {multidisciplinary elinics for pé}‘ﬁ‘o'i’ié‘y, {18  (facll
1 ’,e\é@;rry_:aﬁﬁglsable:d'snan be permigsible utider ind patholo
| irilssible: o mirimum plot size of 1008 piotted: gvelopment.on
G.color (3 p a minimum plot
, B ; és‘blﬁ on
n

3 scim for ciflcs, dispensaries &nd e o0
siot size of 100 sgm In regular ploitéd develo
SmROWINEF & G colonles.] Howaver, the)
ispensarles and pathology labs running in these
onles: In Walled_City. Watled city extenslon, villa
all not:

‘_tie_slAwaedlp .
C edlcalséwlces] e N
Be permissible up 10 ;

ditions of plot size and minimum ROW sh

Homes IWellness pgntrqs-lncludlng Day‘szpa‘.sl
ring Ayuryqd!c-tfegtmentlSalqns offering i
butting Master Plan roads and Zonal Plan

S lots abutting. Vi i

oy area jit on-the size of the plo .
. f[( yrating in plot bu ; pre Sp cial Areaand
h ting M‘&ﬂs!e"r-Pl,afn“i‘Oads‘ahq Zonal Plan rogds ! yup 10 100% of bu
ine limifs on the size of the plot shall notappl \ded ia e aptin LBZ and CIVI
afow Zone, Guest House that were operating '\ dpder| o APD 2021,
10’ Wwould continueto the extent as wat Guest
ence priorto dW-would

iy Pre-primary sch

" restrictedonlyto the groun
itness Centre (ncluding Gymn
tting commercial stree

aslum, Yoga/ Méﬁlt;a"tl
is) Is. perinitted on all fl
bject to releval 1 Buliding Byé L&
fire safety clearance. In case the useof basement leads to
ontheplot, such FARn excess shall be used subject to pay
-_prescribed with the approval of Government.] Ly
od public and seml-public activities sl

ther

$0. permitted In the

safety norms and
‘.‘,ﬁéimls?‘s'i,ble FAR

appropriate charges

hall be subject to the’ Jiowing addiilonal conditions In
: 34 dt;;}z&ﬂ.-ao_o&-
‘hotise and nursing homes

%

0 o gerieral conditions presc! ide M

substituted for *Banks shall be permissiblo on maximum 2/3rd of FAR subject to 800:8qm. Wi ar
il b permissitie upito d/dth of the-fioor area” vide MoUD, Notification 8.0. 2034(E) dt. 12.8.

Added vide MoUD; Notication S.0- 2034(Eydt. 12.8,2008. : S

inserted vids MouD, Delhi Division, Notification SO. 2886(E}

dt. 10.12.2012. __
N In ‘Bpecial Area end In plots abuting

inserted vide Ibid, . _ y
subs;nutejd'fqi *Guest Houses operating In plots abutting siteets of prescribed minimum:ROW | g an
Master plan roats and zonal plan roads shall be-pemﬁssibl‘e' up to 100% of bulltup area and tha limits on the size of the plot shall not
apply. Provided {hat except in LBZ and Civil Line Bungalow Zone, Guest houses that were 'opel Salichy under provisions of MPD,
prior t07.0.2008 would continue to the extent as was pé missible at that time. » vide MoUD; Notifigation 0. 1771(E) ot 12,05.2016
Substituted for vpre-primary school and fitness center (otfiar than those on plots abutting | ; mrne_r‘élal‘sve,eis) shall be restricted
only to the ground floor up to the permissible ground coverage" vide MoUD, Notification. S:0- 2034(E) dt. 12,8.2008..

- .-_.,____-___‘___________—-—-—-———'*"._,_,,__. i
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@ (i) [Coaching centres and tuition centres referred to in para 15.7.1 (f) Including
-+~ computer codchirig and language coaching e tres shall be permissible upto 2

» 3rd'of the maximim permissible FAR of the plot size subjectto @ maximum of 500
_.s,qm:bujlt.ar‘ea;nnd_h@semem}.;.Theré shall be no restrictionon the size'of the plot.

Uge of basement shall be subject to clearance tror the fire authofities and other

- statutory bodiesa, perthe ant proyisions of NiPB:2021 and Unified Building

-+ Bye-Laws, 1953, amended from 4.In casé the useof asement for coaching

. centres and tuition eentres Including comp er codct anguage coaching
_aetivity leads to exceeding the perr (ble FAR on the plo/such FAR In excess

" ghall be used subject to payment of appropriate charges prescribed with the
., apprevalof Governiment. Other exlstiig coaching/tuition cenitres may be allowed
. fo dontinue-Hill end-of May, 2008 X it to conforming locations by then.
hine ground

0:sqm or 50%

41PD 2021 AS MODIFIED UPTO DATE

e tultion centres for school chilren orly,shell alsobe permissicl
" fiodr dwalling of any group hous! g on a maximum floor area ot 10
_ etthe floor area of the flat, whicheverlsless] it e e
{4l The:above mentioned activities shall aléo be sublect fo any offier,speiic terms and

" conditions, as may I s

| gements or PTG

be prescribed In tha relevant statutes facts ap

fty of the plot alloties /owner to makaarran
ot encroach /. blic la

om:the date
0 cf@litlnli'e'én'v"—9”'?"‘1“?1*‘!5 riof the prem ==
vithout permittin g any fiirther Incréase subejct
n_314.thof_lthfe‘ﬂ,<zor;ar§a,l.f iy Sl
4 | 4 (h) shall be permitted on maivmual're‘slciequal
“plots of slz¢ 1000 sq.m. andabove) . o

e activity given in Para 1

QAP ML il

;dustrialf'and'cdmm_‘e‘ifcialii‘argasfl dir
_ Development cofitrol norms in réspect O
Splcable &S pef for the

JONAL ACTVITY
y:the general terms and ¢
plotted development arid gro

Jfésslonal activities shall mea
skills narmely Doctof, Lawyer, A
Cost ahd Works Accountant,
_\,; entary Film maker‘[Mar

fons specified in para 164, rofessional activity s
sing under the following spe cific conditions: .
otivities involving services based on professional:

nd Chartered Accountant, Corpany secretary,

ainaer, Town Planner, Média professionals and

ent frofe‘sslonalsif] ofand DIatlciéntﬁNyhﬁltlé"nlsts]

. Subsfill achl _ red to in:para 15.7,1"(?).3,&&1[@@pe‘rmla;jplé inup’to 2/3rd
of the ,mjax{mumpermisfslbie FAR in plots of lés 50 sdm. There shall be'no restriction as to:minimum size of
plot. Otfier exIsting coaching/ tuftion centers ma ‘aliowed to continue 1ill end of May’2008 and: shift to conforming
locationdiby then’ vide MoUD: Notification S.0.2034(E).dl: 12.8.2008...i%- W T

5. Addedvids MoUD; Notification 5.0. 2034(E) i, 12:8,2008, - i

3, Inseried.vide MoUD, Dajhi Division, Notification: 80 g‘l'ja‘.’(E)‘dt.-f4‘3.'2014., ’

A Also refer to Part Il of this Book. S LT g TR A !

y _ ‘

@

Cyaching centres and tuition cé

K T
. Inserted vide MoUD, 5.0. 1135(E) dt. 1452008,
. Insertéd vide MoUD, Notification S.0. 2789(E) dt: 24,08.2016.
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15.8 REGISTRAT!ON OF MlXED USE’FREM

.So"-h!\)

- —
. Substituted for *Existing professional’ hctlvlty]
of Bullding bys laws,

. Alsoreferto part |l of this Book:’

fesSional actlvity shall

"""ts T(e}
' rsancti ned AR,

housmg, and plohed dsvelopmem wnth multiple dWelIing
ahy: fioor su subject:fo: maximum of 50% ot th 'permlsmble
. allbe permlsslbla

h dwelling onit; :
-t single dwelling unit BE0 alaoliiysh
;ld%;ss than 50% of ‘ther imissibleior sandloned FAR whiehver

(i). In group
be pemilted on

_ whichevet Is less; of’eat
(ii). Inthecaseof ploftecideve op,
on anyorigfioor ¢ fyf

is less on that plat: BT ey N
(iv). ‘[Professionul activlly m basements is permtsslble in plo‘_" “ve:_lgpment sub]ect to I;elevam
ding ByésLaws, structuraliafety norms fire cafetyclearance. case,

y the permiss <<ible FAR on the

provisions of Bullding B
i

the use of baseme 'éslonal activity leads toexce

u:ed sub]ect to payment-o! rpropriﬁie charges a’-’“’vs“r be

' ‘D"s e TN
with the approval‘ ‘Gover
A[Note:* Managemen ioRal shall be the one holdlng MBA degree Jdipioma from AICTEI
| Impmnnce and havlng membersh p:

éssl
UGC/ Cehtrally recognl&ad Ihé‘lltutidns or In stllutes of natlona
of Delhl Management Assbelatlon 1 :

ISES AND PAYMENT. OF GHARGESf

j5:alteady under mixed use.or It
dwelling untt, In case
eduired 10 declare.
beal body’ qoncerned any paypg:H!
the Gentral Govei’nment

| prey

U]
by filing up & form:
:rathn cha\:ges at. ratas

jarges every. year 10 the
forthe perlod during.

(1) The premlses under'r'n
:heproperty owner /allottee

local body concemed

which the property Is
voluntarily before 30th entyear (Ap_rll - March).
s[For mixed use for [ foftee shall B& allowed
to pay one time registr} itic ' ‘lthout payment of any
penalty under ¢

ential. actlvltles, under the

ng.resjdennal premlse
less the allottee. /

Al iacassary lges or charges.
| "monslbia for the"

(i) No modmcauon 10

mixed use policy. sh ) _lalned sanctlon of revised

bunlchng plans and i i

(iv) The locat body con
mixed use; whet

*H(v) In. addition10:0 th
under mixed use,
shaltbe liable to pa
charges for mixed use.

i) In respect of resldential
owner/ allottee/ ocGupier.oOkAl
use by filling.up a form. I {18 resp
onetime reglstration charges | conver.
atthe ratetobe Thotifled WI e 'approval

eck of propertles‘under

openies found o ‘be
rms of thls ‘notification
1,5 times the applicablq

ﬂph@@allable under the rél

T

Rt, f_on ot in vlolallo \
‘ alf body, a penalty amou

7 .2007 In Special.area,. the
uired to declare suchmixed
: quy concarned and pay
penalty on or before 30. 6.2009
timé to time.)

Aaseméms may continue In pldkted dbva ophient; subject 1o relevant provisions
ey nom a_né fire safoty clearance, In cas8; thig sa asement for professlonal aclivity
|aads lo exceeding the pémis;alblé“FAR'é g piot, such EAR In excess shall ba'ue sublec\ to payment of appropriate
charges prescribed with: the approval o! Govéemment” vide MOUD Notification S O'W(E) dl 12.8,2008.

Inserted vide MoUD Notification §.0. ,“SS(E) dt. 14.6.2008.

Added vide MoUD, Delhi Divislom, Nojnﬂc‘aﬁon SO. 2034(5) dt. 12.8. 2008. i

Substituted for “In addition 1o other penal gclion dvailable under the relevant acl p'openles found to be under mlxed
use, without regisiration or in violation of the terms of this notification sha!! be I]gbl ay, 1o the local body, a penalty
amounting 1o 10, times the annual convergion charges ‘for mixed use. " vide 6f Housing.and Urban Affairs.

Notification No S 0 3026{E) F. No. K-1201 1!412018-00! dt. 21.06.2018..
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15.10 CONSULTATION WITH RWAS

(i The Residents Welfare Assoclation WA) shall b6 & body re_glstered before 21,07.06, or
gistered for at least three years Gridet any slatule, suchas § cléties’ "glstra!lon Act..

%’fwsullauon with the RWA cond, ot the 'purposes of decla ng;mIXeﬂ use S‘feefs‘ Sha'

(i Geruin sffors for meaningfl orulaton i AWAS shalbe made by tre

h effons may include Wwide: publlclly o:-the pmposed consullatl ' -
{riose tec dl o; ‘FlWA concemed,, andn puch |
4] be: i { o riixed Use sfreeis.;..'

(lv)"' grlsullahon with the HWA concer
bt n§l not for grant of permlssior[ l

.”

16.11 counmons FOR DENIALIWITHDHAWAURESTRICTIONS or-' MIXED USE

15 11.1. Permisslon or registration for fixed in be: cancelled or suspended by the concarnad wn
‘local body In case of violation: of -any of hdltions under whlch such ml;( Ui parmlaslble_ |
7 permlt'led : : :

15 112, The following non-resldential act
permlsslble in residential areas

(i) Al such non-conforming school
shall be required to conform 1. the pre
‘apply to the concemed local boﬂ‘
plan. failing which these shall

(ll) In; addition, coaching cenle
residenllal premlses. hall f

0
the; following: condlllons _
‘;oh‘prlvate lands and existing on r»_before 0 7. 06 _
Jling norme within three years:, SUCH sohools shall
dar for regularisation by madification in the Iayeut '
down /- shlft fo conformlng pre i

15 12, A The iollowmg streets / stretchss f
oommerclal areas by the local autht

 {a) Where more.than 70% of
‘al least 300m, in regular.
strést in colonies in A and’B ca

(b) Where more than 70% of the prop
streich of at least 100m, In rehabil colonles, regularized-un
resettlement colonies, Walled City ed and urban villages‘; d: local_ commerclal

slreelsl areas declared under MP -as per para 16.3.1; and .

(c) 1[ln E, F and G category colonl e, 80% of ‘resideritial pl
use, or If there are 150 shops, Hil a-contiguous area of 1?[ha);
shall carry out a survey in such area wllhlh a perlod of three m_ nl

- of ihis Notiflcation.] ey

(d) An&street less than 6m ROW. if
'8 opplng street and not open to i

f. Forlist ol:_hl d streets refer to Part Il of ‘lhls Bobk;

g 'E, F and G category colonies, where; 80% of residentlal plots are under; mlxe [Use;
300 shops; Wiihin a configuous area of | heclare” 'vide MOUD: Notification S.0. 2034(E) dt:: 12,8720

2, Subsmuled hectare” vide MoUD, Delht Dlvlslon. Noﬁllcallon S.0. 3173(E} dt. 12. 12 20‘[4







LIST OF PRE-1962 BUILT UP RESIDENTIAL AND REHABILITATIéN COLONIES -

ANNE?XURE 1[15 01i)

Ahgan;
2 AndhaNIughal
3 BaIbIrNagar
| 4. BheratNagar
§ B K Dutt Colony -
6 plghad Barden
Gandh\ Nagar
t8 Geeta GColony
g, Gulabl Bagh
10. Inderpuii
11, Jangpura-A
2 Jangpura=B
13 Jangﬁm,_\E.xtn
14, Jawehal' Negar
18, Kelkaji
| 18, KamiaNagar
4 KaroIBagh L=
18 KIngsway Camp

160 LANf )} USE PLAN-2021

‘and Use Plan- 2021 has been preparedbased on. -

e policies em)nc»ated for different urban activities,

rement of additlonal soclaI and physical in mirastructui'e,
'tIon and work contres,

roved Zonal Development Plans-andian
ol the deveIopmant ihe areas have been deslgnat Id Se

petween Dwarka & Rohini,

the Master Plan 2 2021 _The Zonal Plans of eleven zones ford

approved 8nd notified whereas the Zonal Plans for the zoness orth
i '3’ (South Delhi- ;L (Wést De he-l); O (HI‘ o =Yg‘

Dethl) are et various stages of preparation an
as given In the MPD-2001 have pbeen modified and accordingly Ihe areas have been computed

approxImaIer as given inthe Table 16:1
1. Substituted for *1° vide MoUD, Delni Division, Notification §.0. 3173(E) &t 1.2,;1‘2-._2014., ,

= pow
SR e e e

© 50, Kishan Ganj
24. KishanNagar
02, Lajpat’ Nagar- ItolV
28, Malka Gan]
o4, Halviya Nagar
25, Mansarovar Garden
28. Model Basti
27, Model Town
28, Moti Nagar
29, Multan Nagar
30 Nanakpura
a1, Nicholson Marg
32, New Rajinder Nagar
33 O\d Rajinder Nagar
34, OutramLines
35, Patel Nagar (E)
3. Patel Nagar (W)
37. Patel Nagar (S)
' 38 Pratap Nagar

16 LAND ‘USE PLAN

6ns.
4s:0n of the 27 use
_ These use zones have been Clas fI d broadly in nine

d use modIﬂ

Ial Commercial; Industrial; R® rtation,
PubIIc Facmues and Agriculture &\ a development
ed out in accordan ‘with the, regy own In the

"A, e
nes (Divisions) desig’q,g},ej,_d A l'.-(except Zone 'l In
10 persp -year-2001 have been

& DIy, 'K (part)
fnuna), P- || (North
dproées Theboundarles of the Zones 'C 3P, and'N'

s arn G by b b AT fon o s S ST




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



